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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Appl\icationé No. 129/2.005, 130/2005, 131/2005 and -
| 136/2005.
Date of Order This the 14® Day of June, 2005.
‘THE HON'BLE MRJUSTICE G. SIVARAJAN, VICE CHAIRMAN.
1. Shri Gangadhar Das (0.A129/2005)
2. Shri Nijit Kr. Nandi (0.A.130/2005)
-3.:Shri R.K.Kalita (0.A.131/2005)
; 4 Shrl Madhu Sudan Tyagl (O.A.13612005)

All the apphcanls are working as Superintendent
under dlfferent ranges of Central Excxse, Guwahatx .. Applicants

. By Advocate Shl‘l J .L.Sarkar for all the Applicants.
- Versus- |
1. Union of India, represented by
the Secretary, Ministry of Finance,
Department of Customs & Central Excise,
New Delhi.
2. The Chief Commissioner,

- Customs & Central Excise,

North Eastern Region,
Shillong. ... Respondents

By Mr A.K.Chaudhuri, Add1.C.G.S.C in 0.A.N0.129/05 & 130/05
Mr M.U.Ahmed, Addl. C.G.S.C in O.A. No. 131/05 & 136/05

.. ORDER (ORAL)
SIVARAJAN J.(V.C
. Inall thés’_e cases the vapplicants,_ghallenged the propriety of the
transfer orders . dated 3.62005 and 6.6.2005 issued by the
Cémmissioner« of Central Ext:ise and Customs. Apart from their
" individual circumstances, according to them these orders are passed
o in patent violation ‘of the~aét:epted norms regarding transfer of Group

" B employees contained in Annexures A and B. It is the contention of

. the applicants that these orders have been issued with the sole

purpose of obliging certain = Superintendents by soliciting

Poys
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representations from them..It is also stated that persons like the
applicants are not afforded an opportunity to make representations
before the Commissioner in regard to their peculiar circumstances. It
is stated that the applicant in O.A.No.130/2005. is undergoing
treatment for serious ailments and in 0.A.131/2005 the mother of the
applicant is undergoing treétment for cancer and that there is only
one Can;::er Institute for treatment in Guwahati for the entire North
‘Eést Region. It is their grievance that the applicants were never
informed of the intention of the respondents to effect transfers and
postings during the month of June contrary to the well accepted

norms that transfers and postings of Group B officers will be effected

only in the month of December or at the latest by 31% January of each

year. It is also their contention that as per the norms prescribed in
Annexure-A and B, particularly Annexure B where it is specifically
stated that the normal tenure of Superintendent in a particular station
is for a continuous period of 4 to 6 years and that without any valid
reason the abplicants_, who have not completed more than 2 to 3 years
have been transferred out from Guwahati to distant places without
their volition.

2. I have heard Mr J.L.Sarkar, learned counsel appearing for the
applicants and Mr AK.Chaudhuri and Mr M.U.Ahmed, learned
Addl.C.GS.Cs for the respondents. Mr Sarkar pointed out that the
impugned transfer orders cannot be sustained for the sole reason that
these orders are passed in the month of june, when the children of the
applicants are in the mid ac_gdemic session of their studies; Counsel
submits that these orders héve been issued at this late hour only to
oblige certain Superintendents in the department by getting

representations from them. Counsel also submits that the transfer

Iy
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orders are passed in patent violation of the well accepted norms
contained in Annexures A & B, which are made with mala fide
intention. Counsel also drew my attention to the order dated 3.6.2005,
fror which it is seen that pursuant to} representations made by more
than 20 Superintendents they have been transferred to places of their
choice and it is stated th-a»t they are not entitled, to TA/DA since .the
transfers were made as per their requests. Counsel submits that no
further proof is required to establish mala fides in the matter.: |
3. Mr A.K;Cheudhuri,' learned Addl.C.GS.C on the other hand
submitted that there is no illegelity in the transfer orders. The
guidelines issued in the form of executive orders will not stand in the
~ way of the nesponden!s effecting trénsfers in public interest or in the
exigencies of the administration. Standing Counsel also submits that
this Tribunal will not inberfere ‘in &ansfer matters and it is for the
a‘vppl_icants, if they are eggrieved, to make representation before the
respondents.
4, 1 have cons;dered the rlval submissions. A Division Bench of thls
Tribunal had occasion to consider the challenge to the very same
transfer orders in O.A.127/2005 and rendered judgment on 13.6.2005.
Direction ~ was xssued to the respondents to consxder the
representatlon made by the apphcant therein in the light of the
guidelines and also not to relieve her from the present place until the
.representahon is dxsposed ‘of. The guxdelmes clearly show that the
transfer orders are to be issued only in the month of December and as
far' as possible before 31* January of each year and such a norm was
fixed only to take care of the. interest of the children of the officers
who are studying in eduqational .i'nsti_tutions and not to affect their

studies adversely. In these é:ases it is specifically averred by the

%,



applicants that their children are studying in the educational
institutions and they are in the midv academic session. That apart,
Annexures A & B guidelines would show thaf Superintendents of the
Customs and Central Excise department will nc-rniallyé have a
continuous service in a particular station for 4 to 6 years. In these
cases both the aforesaid norms are seen violated and the only reason
for departing from the aforesaid well accepted norms I could gather
from the impugned orders is that representations made by the certain
Superintendents were considered and transfers are effected to suit
their cpnvenience. To put it differently there was no public interest

nor any exigencies of service involved in these transfers. Though

normally guidelines issued by way of executive orders may not have

any binding effect in the absence of any pubhc interest or
administrative exigencies, the respondents are bound to make
transfers and postings on the lines cf the guidelines issued that to
after due discussions, delibérétions with the Association o.f employees.
In the instant case it is seen that the applicanté‘ﬁévé made

representatxons against the transfer/poshng order dated 3.6.2005 and

no interim orders have been passed thereon. In view of the alleged

violat:ion of the guidelines, paru’cularly, those discussed Vheremabove
the concerned respondent, namely; the Chief Commissioner of
Customs and Central Excise wili consider the.representatior%s'made by
the applicants with r.eference to the guide!iﬁes (Annexures A & B)A and
the observations madei heminaﬁove and ta;ke a decision - thereon
within a period of one monb*h fr;)m thé date of receipt copy of this
order If the appllcanbs want to supplement the representations they
are free to do so thhm a perlod of one week from boday The Chief

Commissioner, Central Excise and Customs shall consxder the

Por
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individual répresentations submitted’ by the applicants as directed
above and pass a reasoned order. In the meantime, if the applicants
have not so far been relieved from the respective post held by them
they will be allowed to continue in the said bost and same place until
a decision is taken as directed above.

\ The O.As are disposed of aécordingly.

- The applicants will produce this order alongwith the additional

representation to be made within one week from today to the

i

Pg

respondents.

R o

Sd/VICE CHAIRMAN
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Guwahati Rench ss Guuwahati.

0.0, No. (Bdy 72009

Sri M.8. Tyagi

US ..........................
Urvion

of India & Ors

SYMOFSIS OF THE AFPLICATION

This application is made against the

tiransfer dated 0370672009 whereby

impugned
order

the applicant has
been transferred to CEX, Dibrugarb.

That +the said impugned transfer order has heen
issued in violation to the circulated/published palicy of
transfer of the Respondent Department.

That the applicant w%m posted to  Central Excise
Gumahati in December, 2000. His tenuwre of Hix years servioe
at Guwahmti has not been completed till date. Tt is  also
atated that +the children of the applicant are pursing
studies at OGuwahati and it  dis  their wmid session. The
tranasfer of the applicant shall cause immense hardship and
loss Lo the acadmmicm(mf the children.

That the dimpugned transfer order i June ds
againgl the accepted policy anc  guddeldnes

of transfer lo be
made and given effect by December/danuary.

TP L e R s s L i




In The Central Administrative Tribunal

Guwabati Bench sy Guwahati.

0.A. No., O /RO0%

Gird M.a8. Tyagi o fApplicant

. '.J (,:.’ ll‘ ﬁ:'t.{ % Semt enta nern beas pave nens

Union of India & Ors e Respondents

INDEKX

CS1uMNo. Annexure Farticulars

1L Application ]
g Verification

R £ Transfer Folicy

4., I Letter dated 04710723004

W ¢ Transfer Froforna

7 n Order dated O3/704/7200%

Filed byas

hakraborty)
ADVOUATE

{ Arapeaum



tn The Central Administrative Tribunal . ﬁk\
R

Guwahati Rench si Guwahati. ' Eé *
(An Application Under Section 19 of the Administrative 3

Tribunals Act, 198%) v Q %

Oufe N0 Z200% (}
QU
\

Srd Madhu Sudan Tyagia
o bing as Superintendent,
Central Excise, Guuwahati

Applicant

1. Undon OFf India represented

/

by ‘the Secretary. Ministry of
Finance, Department of Customs

& Central Excise, Mew Delhi.

2. The Chief Commissioner,
Customs & Central Exciae,
Morth Flas-tetrn Fregd.on g

Shillong.

Respondents

. faacors sincetmonse voomosenes

Lot the  arder

application is made

This application is made against the impagned

transfer order MNo. 7272008 dated O3/06/200%.,

g Jurisdiction

e et eessienss ensas s souss bues snssemeson:

The applicant declares that the subiect matter of
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this application is within the juwrisdiction of this Hon'ble

Tibunal .

The applicant declares that the subiect matter of
this application is within the time limit presceibed under

section 21 of the Administrative Tribunal oct, 198%.

4., acts of the Case

4.1 That the applicant is a citizen of India and hence
e entitled to the rights and privileges guaranteed under

the Constitution of India.

3 o 22 That the applicant is & Group-R (Officer, worlking
as  Superintendent, Central Excise and posted at Crawahati.
The applicant was promoted as  Superintendent Watafoy
09.06.1994  from the post of Inspector. On promotion he was
posted to Central Excise, Shillomg. In the year 2000 he was
transferred and posted to Dimapur. He made representation to
the respondent  awthorities for his transfer baclk to
Guwahati . The respondents awthorities were very much
&ympmth@tic_ and  considering the prayver of the applicant
transferred and posted him to Guwahati w.e.f. 18.12.2000. He

has not completed the tenure of 6 years at Buwahati.

4.3 That for the purpose of transfer and posting of
Group-& Officers in Morth East the Respondent Department has
made out a transfer policy vide C. No JI(2)S/ET.ITT/88/71674
cdated 0771171996  taking iﬁta relevant considerations
including  consideration for welfare of the children and

their education. The adopted policy is that transfer will be

-

)
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completed betore 3lat December on any year and as  far as
possible effected by 3lst January af the following year.
Copy of the transfer policy dated

0771071996 is enclosed as ARNEXUr e

4.4 That the aforesaid transfer policy has explicitly

made the tenure and posting of Group-B Officers as uncler s

"3 The general tenure in one station will be

o G yeard.

4. Frariod of altay in any one
ﬁtation/mectimn/officw will  not be more than &

YEArsa

B gince the officers helong to a Common cadre
of Central Excise mainly, no officer will remain

posted in Customs for more than 4 yearsa."

24,4 That by & letter dated 0471072004 option for
annual general transfer of Superint@nd@nt‘fmr the year 2004
were called from the concerned officers who have completed
tenure of service as pev accepted transfer policy. Options
were directed to submit in the prescribed pfuforma enclosed
with this letter on oF hefore 31/10/2004. Tt iﬁ.ﬁtat@d that
the option for purpor-ted general transfer wnder this letter
dated 04/710/2004  was called far as per  para 2 of the
aforesaid transter policy. This letter dated 04/1.0/2004

indicates as unders

"Qup@rint@ndmntm who have completed their ltenuwre ag

4
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below will be considered for transfers
(i) In  the same station for a continuous period
at 4 (four) to é (ﬁix) YEA Sy
Cid) tn the same sectionZoffice for a continuous
period of 2 (two) years, and
(did) n the same Commissionerate for a continuous
period of 4 (four) years"

Copy of the letter dated Q471072004

is enclosed as Annexure-fi.

Copy of the Transfer Fraoforma
Forwarded wi. th letter dated

o)

04/ 102004 is enclosed as annexure-C.

4.6 That as  already stated above the applicant was
posted in  the Central Excian we@.f.l8.,12.2000. Since his
transfer was not due for annual general transter for 2004 as
per the accepled policy/guidelines for transfer, he did not

G\me““’\:c*
A% it was not called foar.

AL

asubmit any aption

4.7 That it is stated that the Commissioner of Central

sued an  Order MO . 7272000 of

Excise, Shillong  has

tranafer/rotation of the officers in  the grade of
Superintendent Group-B dated O3/706/200% hy which 99 Group-R
officers including the applicant have bean transferved from
one station to another. The name of the applicant appears in
the aforesaid transfer order at Sl. Mo.34. This transfer
order shows that the same has been issued wi thout
application of mind and it has been dssued as  routine
exercise of power and the administrative action has no

element of public interest. On the contrary the order dated
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OX/06/2005%  acts contrary to the interest of the children &

education of the applicant.

Copy of the mrd@rvdat@d O3/06/7200% is

enclosed as enneture-D.

4.8 ~ That the applicant begs to state that his normal
tenure of & years at  Guwahati as  per the aceepted
pmlicquuidelin@ﬁ .mf transfer has nol been expived. Tt i :
stated that the eldey danghter of the applicant is studying
in  Class X at Army Sehool Marengi and she will be appearead
in  the HMSLE Final Examinatimh in Febraary/March, 2006, The
&0 of the mpplicanﬁ ie studying in Class VIT in the said
sehool. Tt is stated that both the children of the applicant
are in  their wmid acadenic session. The transfer of the
applicant under such circumstances will also canse lnnense
hardehip and loss to the academics of the children and they

will be deprived of  their further studies in  the new

atation.

4,9 That the said order of transfer dat@d QOB/06/200%
mas  been dssued wi thout .V@qavd to  the prescribed and
accepted norms of transfer. Th@ ciraulat&d/puhlimh@d policy
mfipulmtmm that the general transfers shall” be made in
Dacembear of any yeay to be given effect L3y Janﬁary next. But
most swrprisingly the said order has been jesued in June  dn
taotal negligence of the Department’s aun formulated poli oy

This has been done purportedly to accommoadate some officers.

4,10 That the order of transfer dated O3/706/200%
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manifests  that the same bas been  dssued hastily without
wad ting for December which is the schedule time for issue of
the order. A close perusal of the order dated 0370672005

indicates  that the same has been isswed Lo  accommodate  a

number of officers, for example, officers at 8L, Mo.3, 4, 9,

b, 17, 18, 21 etc. on the basis of their representations.
Such  transfer at the behest of some officers as dindicated
therein violating the prescribed time schedule of transfer,

causing  undue and dmmense hardship to others including  the

applicant is not just and fair administrative action. Such

actions  are discriminatory and arbiteary and the applicant

has hecome victim of such arbitrary action.

4.11 That the said order dated 0370672000 directs as

wndcer s

"o fur-ther representations will bre2

entertained..se”

Such stipulation denies the applicant the right and scope to
submit  and express her grievances and difficulties to  the
superior administrative officers for thedr due
nonﬁideratimh“ This  cuts  at the raot  of  adainistrative
fairness and denies the scope of administrative process. The
malice in fact as well as in law is patent in the facts and

circumstances of the case.

4,12 That the applicant submits that if his transfer
and  posting as  per the aforesaid transfer order dated
OB3/06/7200%  ds  not cancelled he and  his  family members

including  the children shall suwffer ivreparable loss and
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4,13 That this application is made bonafide and for the
caunse of dustice.
W, Ground for reliefs with legal provisions.

G.1 Far that the impugned order of transfer is illegal
in  as  much  as the same have been  dssued  wviolating the
presoribed  and  accepted norms, policy  and  guidelines of

transfer.

-

9.0 Far that the respondents  have transferred the

applicent  before completion of his prescribed tenure of 6

vears at Guuwahati .

.3 Far that the transfer of the applicant at the mid
session  of her children’s education is unwarranted and not

Just and fair.

B Far  that the transfer orders have been issued to
accommadate  some  officers which de digscriminatory and
arbitrary and offends article 14 of the Constituation of

India.

o For  that malice in law and malice in  faclt is

B0

explicit in the iapugned transfer orders.

R Far  that in any view of the matter the applicant

i entitled to the reliefs sought for.

& Details of the remedies exhausted

The applicant declares that there is no  other

7
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Tribunal is the only forum to adiudicate the

.

other

Case

ather

se 8 s

remedies  under  any  Rule  and  this

Matters not previously filed or pending with

court

The applicant declares that he has nat filed

on the subliect matter before any court, forum or

institution.

feliefs sought for

Under the above facts and ciroumstances

jefa o

Hon "ble

subiect matier.

any

any

any

the

/

applicant prays for the following rel

a.l The name of the applicant be deleted from the

impugned transfer order dated 0370672005,

8.2 The applicant be allowed to continue at hig

present place

8.3 Any

Tedibural deem

The

sltated in

Para

of posting.

other relief

fit and proper.

above reliefs

B oabove.

or reliefs

are prayed

For on

as  the Hon “ble

the ground

9,

Interin Relief

During  the pendency of this application the

applicant prays for the following interim reliefsy

- Y.l The order dated 03706/7200% of transfer of the

applicant be suspended and he may he allowed to continue at
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w9 ous

hids present place of posting.
9.8

it and proper.

The above relief is

stated in para 8 above.

10, This application is filed

1l Farticulars of Fostal Orders:s

1) IO WMo ]
ii) Date of lssue 3
iid) TIssued from

iv) Pavable at ]

12, List of Enclosures

as per Index.

prayed for

through the

Ay relief or reliefs as the Hon'ble Tribunal deem

The  ground

/

fdvocate.

LVerification
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Yerification

Te M8, Tyagi, son of Late GHL 8N 8

. Tyagig
aged  about 48  years, a resident of @uwahati" do  hereby
verify that the statements made in the paragraphs L,4,6 to
19 are true to ey knowledge and statements in para 2.3 and
Boare true to my legal advice and that I have not suppressed

any material fact.

and 1, sign this verification on  this 12th

day of June, @000,

i
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,V)\' . COI\IMISSION[’R OF CENTRAL EXCISE,

' ),»)7 o MORELLO COMPOUND
J/)’ MG ROAD SHILLONG

'\chL9l-0364-222475112223030 Fax. 91-0364-2223428 / 2226215. E-Mall: cexshitl@excise.niv.in

C.lo. 11(26)20/ET. m/95/ / 4 /7/ /} Dated: .
The Deputy/Aseletant Commissionar
Cantral Exclse Division :

GuwauaTy

The Superintendent ( )
Central Excise Hqrs, Office
Shillong.

Subject: Option for Annual Genaral Transfer of Supsiintendent/Inspector ~ regarding.

The Annual General Transfer fof 2004 of Superintendents and Inspactors postad In dilferant
formations and Headquarter Office of Central Exclse Commissionerate, Shillong Is proposed to be made in

December 2004. The concemed officers who are due for transfer as per the accepted guldslines for transfer of this
Commissionerate will be conskierad for transfor,

Briefly the acceptad guldollnes for transfar In respact of Supsarintendents/Iinspactors are rutemtad
below for the benafit of the officers.

Superintendents who have completed their tonure ns below wlil'l be considared for transfar:

M In the sama station for a continuous perlod' of 4 (four) to 6 (six) years,
(in In the same Section/Office for a continuous perlod of 2 (two) years, and-
(i) . Inthesamae Commlsslonomto for a contlhuous perlod of 4 (four) years

Similatly, Inspectors who hava completed their tonum will ba consldared for transfer: ‘ i

h in the Divislonal Hqrs. Office for o continuous pariod of 8 (six) years,

(i1) in the Ranges outside the Divisional Offica for a period of 3 (three) years,
(1) in Central Excise Hqrs. Office for a perlod of 6 (six) to 8 (elght) years and-
(iv)  In the same Commisslonarats for a continuous perlod of 4 (four) ysars

Also, Suparintendents and Inspectors of Shillong Central Exclse Commissionerate who opts for Customs
or Dibrugarh Commisslonerate should send in the same Transfer Proforma.

It Is therefore requested to forward the options of officers for posting In Céntral Exclse and
Customs In order of preference for next posting indicating the reasons thereof. Options In the prescribed
proforma (enclosed) should reach this office on or before 31.10.2004. Options received aitor
31.10.2004 wilil not be taken Into oonhsideration for Annual Genoral Transfer 2004. It Is, thoreforo,
requestod to take personal initlative to sond this office on or before the sald date. While forwardIng tha
proforma, it may be ensured that the sama ia duly verified by the lHond of Offica.

Ploase acknowledge recaipt.

Y

: (B. THAMATR )
ADRITIONAL COMMISSIONER (P&V)

w




~l4 ~

. Js S o TRANSFER PROFORMA (v;
o Nnnm of tha Qttloor (In Bl(mlc Lol\mn) NI ARSI R RO v
ANT)) Dato of Apft, Inthe Daplt, mul wmm: [T B R I RO e
// (L) Dolo of Apptt, In tho prasont z,,mdo Do g e Kol L ADUAY)
) (u) L)ulo Of Uh(N ! _ Cven g oy KN
39, Humo ol’lhollonm lown &Yiale ';' ERNRY AN RRL,
.\ HiIBToRY OR I’O!HIN(! NN(‘l‘ i NIHY
' S'.— e S\nlléi\” " Proet Hold From To “
o, _ _ . i
BT DU M X S S I AL Notreopee b (o ek AR A :
YN I T TN AL A b N {
& . [ ! - Y PV aleg & R i !
K e b " 1'!;,:.‘ to!
> 4“ fudartin oy RLLYY et et
' D e QL Ao EATIREIY Dee 0w
4 e, s Ape N RIS
o . i ) l,'l,‘.“M . ol Jove! [ONT l”“)l’ i’
1. NIEITINT o . Apad |- NETRER
i At ot A pak g 5 P ST
X ['flun (r-‘. hul' » :
5. Ploaso lmllo.no ol\oloo of por.llm' n mdm af prafaianees: )
1to3 10' Contrnl Exelso nnc Ato0 G {nl Gt it brinf ransons:
' . 2 NP G 4..“,‘:57'!,1L(/'LLK‘[‘.'-'_( SVEINTE Civion Lelld Sy
o L Caubsal Excies Suasdnns o TLO A T
‘3 ’ o ' o6 ";( Canvnced o
] e }Hn(lx(“ RE
e ~ ) . ,_chl/f{xC“( (1[.| (/\ ey
: ’ . . , L. ’ . X ‘ . '*4&::// be rdve sqe e
Coistonis , Grrava Lalc, Divisien [ wi Hletin Guwala te/ a[[e cled, .
, . . . - j’t .
'U :
: Note: Tha cholca of posting dooa tot nneareatlly Bty that the Offlear will ba l‘l\!'m\ n postingt of hi-
: - chalzo, Olficors arn finhin tey hn tmn' tarr e Biatera connpiation of full tarm in the (\VIr'mu Jan of Sopvlen

CIATOIL: SR L\(\LL

FRYIW lff//&/OI./' :

'l[‘ﬁ‘l"/l"li”‘l" O st Compnenta

5

P T T PR TN I PRYSTEYR N P PR N T |

N

l' Tha posbhculine cloon ity
\/“ POOTANION:
| W ] .
‘ 4 DA '
, SHGHIATURE, HAME ATHDY DUSHTIA
' R - [N ll\H\ ’/\lllllf!‘ ALY IOty
L
7 I-M,Ig vk Seperideodon i6-( ,’}‘ ¢ _"" Jm,' ',(_,'() 5
L) - . N
DGROY do - Jrow 1G9 Mlan s 1ot
CGMWARATE A AN AR
bv'\lnl')lwl/‘ - /. ‘J,l'”.‘)' 1 LY A T TS Y RIS
‘(Muu‘,n'n/\“; ) . o nEn aee o 1%, e e
' . "‘l" IQ;’){.' EALARS T v\'l;rxlnu;\/)

NI PRt
. AT
)

ol oY

CRGELA THTE OU G TTEIAL ALY £ S n o




COMMISS IID"N‘L«,H' ¢ w w NTRAL EXCISE
| MORELLE COMPOUND
| ]H G REC "M“,. H(lll ]l ‘“N‘u

e )‘ﬂ -Mail: &;é);;ﬂli_l!@&mmm
W ’W’h. qu J T2 {20%
DAIED’..SHJ‘!L’[)I"I 3 THE e H jm“i’ 2005

| Subject: Inter- Gommissionerate Transfer/Rotation of the oﬁlcers in the grade of
| Superintnandem GroJp "B3"- ordﬂr rag.
The following Transfer/Rotation of officers in 1 grade of Superintendent in the Shillong Zone are hereby
. srdered with immediate effact and unfil further orders,
: SL. N0, NANE OF THE OFFICERS | _FROM T0

1. Shri C. Shullai ' “iomrmissionerale of CEX, Shillong
— Gustons(F), Shilong 1.

Srafi, R.R. Bhownick T e ' do- _

‘Shii N.L. Roy T e T do-

| ShiDF. Saha T o

Shii N.R. Dias | I -do-

Shii S.K. Nandi T e "~ do-

Shii LH. Fairfheim . - R [ do-

2
3
5. Shil G.C.. Paul B T do-
6.
7
8
9

Shri T.K. Singh T o . -do-

10, TTShi TK Sen T CCX, Dibrugarh

11, Shi UK, Das , o -do-

12. Shri Jafindra M. Borah T e do-

13. ShiSK Chalha N };9;9}: ) -do-
14. | Shii Lalkhonsh Sipte I T -do-
15. Shii Jyotish Das L - o -do-
18. Shii Thangehuoila o e o -go-
17. ShiiBE. Saikia D T - -do-
18. | Shii M. Baruzh | | <jo- -do-

19, ISiTik Thang -~ | o] -do-

20. . | Smii.P.Devqupta | Commiissiongtate of | Commissionerate of
| | Ceniral Excise, Shillong | Customs (P), Shillong

21, |'ShiBC.Nah | do -do-

22. “Shii Binayak Bhatiacharjes . ' o do-
23| ShiiD. Majumdar I DT do-
24, Sili. Champa Shome . =~ 5,1& ' -do-
25| Smii. KP. Laloo. RS R . do-
26. 1 Shii D. Roy Choudhury R . ' -do- .

27. | Smii. L. Shangpliang " , ST T o ~do-

28. Shii Gangadhar 1as T e -do-

28. | ShiN.G. Sutradhar . I . -do-

30. Sml.S. Enhatraquev I I o -do-

M. Shit J.L, Brewmk N _”0 o -do-

32. | S(D.C Bania R CEX, Dibrugarh__
33'.«,...-.-.,.-‘W.,.Sh” l3 Il }< l ‘r\n‘(““ P . N . . Mn . ‘ . J ”do- . e e -
34T e M e e .o .
35. Shil F.U. Fukir o -do- _

36. Shiri NI, Nandi . I .. -do-

37. ... ShiGLC. Faul | ' I B -do-

38. | ShiG. Thebah e . -do-

39| SiiJagadistAchaqes | o [ o
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_..._ﬁ_L.M P )q“}ilri _\.../\L,» l/ !
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Shri RK. Kalta_

TSmti. KM, Das

“fo-

~do-

Cemmiesionarate of

Commisgionorata of

{ Genbial Exuise, Dibrugarh | Customa (P), Shillong

Shri 8. Ganguli e “do- |
Shin T Rujkhowa o _ I v o o
$hri J.C. Dag R -do-
Sl K.C. Sarkar r s do-
Shi V. Hangzo N “do-

| S HLP, Roy s i o). GEX Shilong )

" T . Chakiahorly | R ol

CIBMRE B b e B T
Ghd @K Bhuyen e e :do-
Shri D. K. Deb ] l : -do-
Shri N, Singha T T -do-
. Molibur Riliman R S o
Shri LS. Dag R -do-
Shri D.R. Das R -do-
S N.C. Kalak S -do-
Shri G.C. Mandal L -do-
Shri H.C. Kalita B -do-
Shri Sudip Dev b -do-

'T'ais disposes of all the repiesentations rec v, iyy 1he: graude of Superintendents.

T officers at B1 Nos. 3, 4, &, 0, 17,18,
8 59 will not be entitled lA/DA as thi

T sbove officers should bc relisved latea b

S A6 VT, 48, 49, 50

,51,52, 53, 54, 55,57 ,58

have beon tearsferred on the basis of their
representations. No further representeticns A e emeriained v rlc* s the officers joinftheir new
places of postings. »

™ June 2005,

T ais issues with the apprmal of the Lhu {Carnnissionet. Ccntml Excise & Customs, Shillong
Zme, Shillong:

e ¥

a

C.No.II(3)"NT-FIU2005/ \;

40 2

Copy forwarded for information & necessary action to:-

1.

i’
: 3
v a4
3.
0.
D"
8.

.

ih.
L
2.
1.
.,

15,

The Chief Commissioner, Customs & Cenrat
Shillong.

The Commissioner, Customs (Preventive)
The Commissioner, Central Execise, Dibrugerh.

The Commissioner (Appeaks), Central Exciue, @i
The Additiona! Cominissicr.cr (l'éW) Cenir al ).

The Additional Commissiorer (Tech.), Camral .

The Additiona) Commissiorer, (usttomslﬂ’nw i
The Joint Commissioner {A/E), Central ix¢

Excise, Dibrugarh.
The Deputy/ Assistant Commissioner, Ceniya:

M-

et
R (DM
)

\/\—/-’»
(KARNAIL snlm{l)
, COMMISSIONER
. e , 7‘:\
Dated :- .@ ) n\’j‘ Jid ,
. N
ffih'-”\')ll}g-; Zone (‘RESCENS'Buﬂding , M.G. Road,

Whitlen

R A

seivt)

e, Shillong ibrugarh.
x Heprs, Otlice, Shillong,.

D, TN Shillong.

Fleas, (ffice, $hilteng/The

ESUIME,

Joint Commissioner, Central

Division, Shillong/

Dibrgarh Comrmissionersie, Copi(s) mean! fr; e congerred of¥icer(s) is/are er
The CAQ, Contral Excise/Customs, Shillona/I g T Cerminsicnerate,

Tho PAQ, Customs & Central Excise, Shilfup.
Accounts 1 & 11/Confidential Branch/C =i,

ShriSmti. N2 Ko Nandlc

The General Secretary (roup
Shillong/Dibrugarh. '
Cluard File.

iclosed. .

sz Branch, Central Bxeise Hgrs. Office, Shillong.

Ctnepeeintendeat for compliance.

BoEeyp ndendes

Agpociaticy,  Cus

stoms & - Central Excise,

(KARNAIL SINGH)*

COMMISSIONER

o~



